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'ReGpoant ( S) 

,Advcae for the 	 p 

Advocate for the 	 ' - 

6id 

30.7,02 	 Heard Mr. M.Chanda, learned 

icounsel for the applicant and also-Mr. 

1A00eb. Ray, learned Sr. C.G.S.C. Por 

the Respondents. 

	

•-• "* 	 Issue notice to show cause as to: 
-cçr 	 ithe application shall not be admtted, 

also, isSue notice to show caus 

ias to why interim order as prayed for 
\ 	 shall not be granted suspending the 

order or transfer dated 28.6.2002 80 

1V&o 	 . •.,• 	• . L 	 ' 	
Par 	pplicant is concerned 

	

I 	- 	transferring him to Bombay as 

	

I 	 ssistant Depot Manager. Returnable 

	

. 	
• 	by three weeks. 

	

j.: 	 In the meantime, the operation 
- 

•"'- 1 oP the order dated 28.6.2002 shall 

remain suspended till, the returnable 

Idate, 	 L 

Pendency of"this application, 

-: 

 

C.ontd/- 
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C:ontd. 
30.7.02 	houe.ier, shall not -stand in the way 

0Fthe Respbndonts to cos.ider the 

notice in terms or Rule 48 (Pension 
r, 	 Rules For Voluntary Retirement) 

submitted by the applicant. i Vk- 
dpc4- 	 List the matter on 21.8.2002 For 

- 	 admission. 

mber
-,  

4z tab 	

Vice-Chairman 

23 .8.2002 	 Heard MrGM.Chanda, learn&. cour-el 

for the applicant and also Mr.A.DEb Roy, - 

learned Sr.C.G.S.C. The application Is 

admitted. Two weeks time is allowed to ths 

respondents to file written statement. 
'LIJ- 	WZV 	 - 

I List the'z case for order On 
'f-cP 	 jiA 	----------

13.9 e2002. 
4,c jiLi- c u-r 

In the meanwhile the interim order 

dated 307 .2002 shall continue until fut 
V 	

-• 	 ther order. 

Member 
• 	 bb 

V 	 V 	 - 

• 	 13.9.02 	LiSt again on 27 .9.02 to enable 
V 	 V 	 the respondents to file, written statement 

• 	 V 	 Interim order Shall continue until 
V 	 further 

• 	 V  

 

Vice-Chairman  
pg ..  

• 	 V 27,902 V 	
Wzjtten statnent has been f i.led. 

• 	 V 	
Case is ready for hearing. List for 

• 	 V 	 VV 	 V 	
hearing on 15. 11a02. In the meantime the 

applicant may file rejoinder if any 1  
(7d1 	 Within two 	s. utxk Interim order dated 

• 	

30.7.02 8hall continue. i 
er 

V 	 t c- 	oJ P 

	

V 	 V, 



235 of 2002 	(• 

o t1i 

4  
,ier

Heard Mr.M.Chaflda learned counsel 

for the applicant and also M.A.De) ROt 

$r.C.c.5.C* for the Respondents. 

t4r.2.Deb Roy has stated that the 

relief sought for by the applicant was 

already granted and the applicant' s 

applcatiOfl for Voluntary retirtteflt was 

accepted. ThEy applicant was re.ieved with 

effect from 31,10.2002(AN) with copy of 

the order dated 07th Nov.2002 kept on 

record. 

The OJa'. is thus dinissed as  

jflfE'uCtuOUSs 

Im 
	 Vie e.Cha jai 

27.11.02 

/ 

/ 	1 	c 
p— 	ro''- 'f 	 •1 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
	

U- 
GUWAHATI BENCH: GUWAHATI 

(An 	ApplIcatiOfl 	undr Section 19 ':Df 	the A:Jrriinist:r&tiVe 

'fr.I.bunal Act, 195%) 

c:. 	. 	f!o. 	................................................ 

BETWEEN 

i:.1.1 C)fl i s 

SOn Of L.ete GiSfie. 

A:tt, Depot Meneger 

Govt. Med I eel Store Depot. 

AKAzed Road. 

Gor.i.nath i'açjan 

Gti'a hati78J..Q,i..( 

- - Applicant 

-AND- 

I 	The L,InI on of India 

to the 

:1 	 (overrirT1enI 	':f Trd:r., mi je.try Of 

I'lealth and Faiii.i ly 	e1fere 

o 2.. 	Th 	reot e pj 	o ..... General 	f Heal t,h Serv.icoe 

Go,,,ernment of india, 



I 	 1 
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'1e'oei Stores Or'q,jert'icn 

Wes,t :1 erR 	I,irlci No,6 

K. Pur'erri 	Ne 	De1hi'flc'c:e 

rhe A dd1.. Di.rectc - C'eneri (STS 

i'cct(,r et:.e Geriersj ot Hs1 't;h Services, 

(M.S'::') 	est E'ioc':, 

'Jiriq 	!o,6, P. 

let 	r::.? 1.L hi. •ii., C:6 

The DePL! ty [:jrecf:c)r' 	dmn 	(MSJ) 

toete 	 cf Hee) th Services 

(MS0 	t 81ocR'-1. 

tHnq No, 6. R.K,. Pu rem 

(',:,I 	1)5' i F 	i 

Shr'zi S. ", Ps•t;e1 

(se. t: 1: Deot Mensqer 

(over'nrrie iii: r'lsdic:s) 	S -L:ors Lisr':.r'I: 

I'iu mbe i 

•Respondents. 

DETAILS OF THE APPLICATION 

1. 	Particulars of order(s) against which this application is made. 

i iiaea i. i t S t ric n'" 	 ''f 

thc preyer of volun bary ret:irement of thE. appicent 5.5 

provided under Rule 48 of CO'S Pension Rules and sqainat the 

I mpL.!qrisd cr der Nn , 22c:5f',2/2ct:; ' -- Store"J. deted 28 2002 
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1 asu ed by t he Respondent No 4 seeking to t ran afo r the 

appi icint from guahati to Mumba, ignoring the physical 

nr:u I ity of the applicant and where his remaining period of 

service is less. than even thre's war before his, nor ii&1 

sup.eranflustiofl and as such the appi ic:ant is praying  for a 

rection upon the respondents for acceptance of the prayer 

of voi uritry reti rement. of the appi leant and to stay ,  the 

cpera'tic'ri of the i mpitii.cl o r d e r of t;rsnefer dated 2S.6..C:'2 

t] I such time the applicant is r01eased on vcluntary 

FOLI fl5iilSfl L 

Jurisdiction of the Tribunal. 

The appi icani: declares, that the subject matter of this 

ipplic:atinn is well i.'.,ithin 	the ,ui's,dictiOii of 	this. 

Hdn'ble iribunl 

Limitation. 

The e.ppi cant further declares that this application is 

filed idth'i,n t .... e limitation prescribed under scc:tion '2I 

01 the cidridnia ...rat:ive Tribunal ..a (c:L 

Facts of the Case. 

4.1 That the applicant is a citizen of India and as such he 

entltied to 	all 	the rights, 	prote' .:Llc'ns 	and 

p:rl\,'ileqes as guaranteed under the (onst1 Lu t;LOn of 

I: n d I a. 
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4 2 That \/OIJ r app 1.. .1 can t was In ltd ally appointed in the 

cove rn men I: 
	

'((f.. :,.]. 	S tore 
	

t'iat::c't 	t c t' 	alic'r I: 	fSI)) 	':.::'n 

06.11.1965 :: posted at Gi.j',Jat:i under the 

r:,pflfldPnt$. Subsequently he i,as promoted to Lha. pout: 

c:f ssistant; Depot Manager IAIii.:h alT sot from 19.1997 

and is sti 1.1 c.oritinuinc in the said post at Duhetl 

ott:':.:'t of the rfj.3[) 

4:3 That since his 	in the year 1965 the applicant 

has been serving "idth all his abl.iii.:ies and dedication 

and to the L'aat satist.&ctIon of his a.uperLors ',,Ith all 

expec:t:at:i on and zoe..L for C.:OmPlet.l.Ofl of & srrìooth and 

nccsfuL full tenure of service till his retirement 

on superarinuaton. B'..rt unfortunatelY s:incs last couple 

of years, he has been suffer ing from ye ri ous alluierits 

including chronic Bronchities with hyt::erL:ens lot and his 

he Jth 

 

has been ct&Jall/ deteriorating r.t;h \.arious 

physical problems in one cr the ot;he rf orm. He has also 

bean implanted with art.iiici. al  hearing aid device due 

to his hearing problem and is now physicallY unable to 

do ,utice to his works. This apart, his 'Alfa ia 

complete] y f::ed ridden due to ecu Le tubulo in Le:ti.H&l 

'lephritis and requi res constant:,: nursing and r.re and is 

under constant medical I: reat::ment. Unfor tnately, the 

applicant has to take care of his o'n al.Lm;ants and al.ac' 

to attend his sick rife single handed and there is none 

and as else in his family to share his present burden,  

BAh QgJ 
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a result, the r'!)p1:icrnt; is now Serj':JLsji constrained to  

( tt:.?fld to or r. c'ncentratE on his cf f:. ::J1 ,crk::,. Kiis 

only son, bainq employed is not with them and is 

orkinq at Attabari Tea. Es't:at:a in Sibaaqar, 

4.4 1 hat; bainq circumstanced thus, the applicant find'inq no 

other eay, had to decide to retire voluntarily from 

service; per the provj,ion under Rule 46 of 005 

:1'i.I)n Ru. se and accordingly s'...tbmit:ted on 03,,072002 

an applicaLi;/Nriice in terms of Pu la'15 of CCS 

Pen a ion Ru lea to the Respondent No.. 2 ste I: 'in q hi a 

position and i•quesI:jnq to al,lo' hut to retir 

i)iir1y with effect from 31st Pr,  cn' 2002 The 

eai. d appi icat;j, on was duly recommended and for'1ardad by ,  

the Joint: Director, 0tLH.3, & in cherq'a GMSD. Guwahati.  

VidO his foratr,jjr letter No. 

dc Led 03 . 07. 2::,)1J2 requ eat I nq to r immedi ate ri eceass r'y 

act I on of the P1 recto ra Le to en ab I a the app 1. 'i cant to 

reti re by Oct;ciber, 2002. 

r y 	applicat ion 	dated 	03.07.2002an d 

foriard,nq letter dated 03.07,2002 	are annexed 

h re -to as Annexu re-I and II respacti 'va .1 y. 

4.5 The L on 09.072002, t;hea.ppl'irani: all on a sudden, 

'eceived one Jifipuqoed order Na, A 22020/2/2001 " - 3'tore''l 

datec. 26 C, 02 issued by the Rsspon:"ien't No.4 aeekinq to 

transfer time appl 1. ant from Guahati to Mumbai alonq 

with some other (tsst;'t, depot: Manaqers of the G.M .3, P. 
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Copy 	of 	order 	datec: 	26::2 	is 	annexed 	hereto 	as 

Annexure-III 

4 That 	tti e 	ap:1icant 	t;;areaf tar 	submitted 	one 

rep rsen tat i on 	on 	10 07 2002 	to 	f. he 	Respondent 	Hr 2 

appraising 	him of 	his prucarior!s condition 	and praying 

for 	acceptance 	of 	his 	\oii.Jritary 	reL.rement 	and 	further 

praying 	for 	a.11o'i.'inq 	hi mto 	con Lnue 	at 	Gu..ahati 	till. 

aept:ance 	of 	his 	voluntary 	ret..iramenL 	H i s', 

representation,c;ornpan led 	by 	all 	relevant 	in:Jical 

r':::)rds 	was 	dui..y 	rec;ominericicd 	and 	torardod 	by 	the 	•.:Ioirt 

Director. 	CGHS, 	0u'ahaLi 	& 	in 	chqa 	DM30. 	ti.jahat.i 

.ite 	his 	forwarding 	letterN.It 

';i3i:ECt 	1.0.07.2002 	endorsing 	his 	no 	oboect.1.on 	alsu'. 	The 

joint 	Director, 	(.13, 	Ou'Aahat..,:t 	and 	in 	iarqe 	0N1SD. 

Gu,ahati 	further 	addressed 	one 	t::.o, 	letter 	No. 

dmn/164/BBS/202 	dat..d 	23.070002 	to 	Reaporiden t: 	No. 3 

requesting for sympathetic consreratiOn of 	the case of 

the 	applicant 	and 	acceptance 	of 	his 	Vol. untary 

re.tUe1flent 	as 	a 	genuine 	case, 	and 	further 	for 

retaining 	hirri 	at 	Dui,'ahati 	Depot 	in 	vie'i 	of 	his 	serious. 

(:;onstraints. 

Copy 	of 	app ii. cat: :1. on 	dated 	10 . 07 	2002 	a 1 on g 	i'. it h 

medical 	records 	forwarding letter dated 10.07 .2002 and 

DO,. 	letter 	dated 	23:.0102 	are 	annexed 	hereto 	S 

Annexure-IV. 	V and VI 	r est::ec.:tivaiy 
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4.7 Thai t. the applicant has now learnt t rom r'e.1.ibT.. e sources 

•t;h•L 	the 	1c: . &i 	office 	of 	the 	.ppl.  '::.nt 	has 	bfl 

; 	 •t;el phofl ic..1 1, i nstri..cted to relieve the ap1 ic:.rl t f rorii 

Guwahati 	c:ier:ot 	I mmed late 1 y aial the aPP 1 1 OSfl 

apprhending his release at any time and as such 

finding no o t h e r 	a1ternative 	the appicant 	is 

epproaohinn the Hon te Tribunal for protecting the 

rights and 'interests of the applicant by staying the 

operation of the impugned order of transfer da. Led 

28. A2OO2 and further directing the respondents to 

a'ept the r:r a:/er  of voluntary retirement of the 

applicant, thus sa.,.ing th5 applicant and his 'f..m.i.Ly 

from an imminent disaster 

your applicant begs to submit that he has air eady 

rende red 37 years of eel 1sf .ictory and unblemished 

service under the respondents and is now praying for 

vo I nfl 'f:a ry retirement as pe i' provision of Rule 48 of r:Cl 

Pension Rules and that too being constrained '.inder 

unavoidab te circumstances as a Leted in pare 4.3 above.  

Surprising] y the re..pondents .irstea:i of considering his 

case syrri:'athetica] ly is insisting on his transfer from 

Guahat:i which will further accentuate his probienis It 

is relevant to mantiori here 'that: the appu can 't is •:;iI.Je 

to retire on superannuation In April, 2005 and as such 

his remaining re r''iod of service is less than even t:hre,c 

year's a....i d he is n o, tel n q  hu Iii ill eted by iiay of the 

impugned transfer at this fag end of his service tenure 



\"k 
S 

. 

.iht-i 	he 	 1C) 	go 	on 	\'iuf.:rv 	retirement 	for 

: sur'.1vI 	as 	well 	as 	for 	the 	L:;rief1t 	of 	the  

cepartmii•it 
. 	The 	51::h 	Central 	Pay 	Commission 	has 	also 

c::o F- i 	:i(:kre(:1 	this 	a;pe(:L 	and 	has 	rc:orrirrieri.Jo: 	t.:Fia.t 	a 

person 	who 	remaining 	service 	.1. s 	less 	t.hzi.fl 	three 	yea rs 

;hr1..!l( 	not 	be 	 by 	way 	of 	tri ii(?.r 	unless 	it 	is  

;C)L.!cfiLtC) fo r 	by 	the 	i.ncumbent 	But 	in 	the 	.i istant 	r:,5s 

the 	case 	of 	the 	appi loan I: 	has 	not 	1::ee.n 	considered 	in 

the 	Liqht: 	of 	t:,he 	r"rc:.I1im.ji3.L1. ojo 	of 	the 	::ti 	(nntrL3.1. 	Pay 

(:omIi1i.'i.Oin 	even 	..ftir 	the  

dedicated and valuable services for long 37 years uioar ,  

the 	respondent a and has 	now been praying to rvo]. un tary 

retirement under compelling siti.iation 	only 

Further, the impugned transfer order dated 28L02 

is 	an 	order 	of 	retu.lar 	transfer 	only 	covering a 	group 

ot 	Assistant 	Depot 	man ago ra and 	I a no Lint 	the 	1. 	La rae 

of 	Public 	or 	any 	Sf::eclal 	Circumstances 	,ihich 	earrants 

the 	shifting 	of 	the 	applicant 	from 	Gu.'ahatL 	It 	is 

evdent 	from the 	impugned order dated 23. 0 	.. 02 	that: one 

Sri 	S V. 	Pate J , 	Respondent. 	No. 5 	ho.....been 	t ran afar red 

from 	Mumbal 	to 	G'ic'Ch&t1 	and 	the 	applicant 	has 	Lsen 

trterr 	from 	uiiiahati 	to 	Muri::ai 	ihich 	is:uet 	a 

routine 	changing 	over 	only 	and 	as 	such 	there 	is 	no 

diff iou Lty 	for 	the 	resporident:.a to 	retain 	the 	applicant 

at 	Guiiahati 	Depot: 	ti....l 	his 	voluntary 	rotirent 

materializes 	and 	al:Lo'i.' 	hint 	to 	go 	on 	voluntary 

ret i remen I: 	f r 	October,  ,, 	2002 as p r eyed 	for.  



4,9 	That 	your 	applic:ariL heqe 	to 	subrriii:;fa'L 	due 	to 	non" 

consider'atInn 	of 	his pra','er of 	voluntar'v 	retirement and 

further 	issuer-ice 	of the 	I.mpuqned 	transfer 	order, 	the 

applicant; 	is 	beinq 	pushed 	into 	a 	dariqerou:;, 	situE!tc)fl 

th 	both 	hiriisel f 	and his 	rife 	haviriq 	been 	ph"51c3.Ily,  

distressedand 	a 	such f indinq 	no 	othei'- 	aiternat've. 

the 	apç..ljcant 	is 	approa.chjnq t.h:is 	Hon 	bie 	Tribunal 	for 

proLection 	of 	his 	leqitimate r- iqhts 	arid 	interests 	and 

further- pr - ayinç 	for 	a dirpction 	upon 	the 	rr.sf::or::ients -12c, 

acc,epi..; 	and 	qr - erit 	the prayer 	of 	voluntary 	r- etiremeri -t 	of 

the 	applicant 	ar'r:J 	to all ou' the appi bent to continue at 

CivahatJ Depot of 	the HMSD 	'LiJ, I 	his 	retirement, 

4,10 That this application 	is 	made 	bonefide 	and 	for 	the 

cau:;e of justice. 

5 	Grounds for relief(s) with 1ea1 Drovisipns. 

Si, 	f--or - 	that the 	app Ii cant: has alrea:iy 	r- eridered 

services f o r 	37 	veer- s a n d is 	entitled for 

vol un tary  ret,:ir-ernent 	as 	pe rthe pr'ovisiorrs under 

Rule 48 of the 	CL:S 	Paris irn R!.iies, 

5,2 For that, the applicant has been sufferinq from 

various ailments and his rrife is also bed ....ridden 

.'t.fi aenious au rrients, requiring constant nur - sinq 

end care for which there is none in the family ,  

c.::'i;hr -  tf'in i:t'ic -'r'l •ica......t Fr:iiir:;eli rtni'd he 

L yt' 



t.ke carc of his ov,n ailments as well as that of 

his wife. 

55 For that., the applicant has appLied for vOluntT.a 

ret:i cement under dist:.ress.ing c;ir umst.,ariC:es only. 

54 For that, the remain mci period of service of the 

sppi bent is less than three years and thur. L:e:1.ncj 

at the fag end of his tenu re his proposed 

t:ransferfr from Gu',ahati to Mumbai is violative of 

° r-ecc'iruiiendat.:t on of the 5th Central Pay 

Commi asian. more so, when the applicant, has 

applied for v'::li..,1nt.erY retirement prior to t h e 

reca:ipt of the impugned t:.r'anef or or.  dec. 

55 For that;, the impugned order of t:ansfer is 

nefther 'in the public .inLr:rast nor under an 

5peC'Rl noreE;5ltY bi..,.rt only a r"i:,,u Line change over ,  

i- i'f''t:iril t:he a.ppl ica.nt: 	from i 	,ahati to Mumba.i 

and with t.t'ie similar 	.ittin;i of Uir Recrhrnt 

f'5 fo rf 	'mrihai 	to pi,j i 	fnplac:e of 	:he 

tprl ic:rrrt r,'hich is cut;: arid out an unnecessary 

5 	For that:, the applicant has approached si..Abmit..ted 

	

reprrsent:ation Pt.... eying for cr...ins.ideret...on at 	h i s, 

voluntary ret;i reri'ient and allo.r.inci him to stay at 

Gua.hati depot t:ill such retirement but to no 

result:. 



5.7 	For 	tiiat; 	I:fie 	non-c:ons.ideratiC'r1 	of 	the 	prysn 	of  

voluntary 	ret.i reinent 	of 	the 	appllant 	at this 

ietr5d 	strge 	and 	further 	issuance .  of the 

1 mPu3ned 	'ti arisfer 	order 	aforesaid 	see.tirig 	to pi....ish 

the 	aPP1 icnt: 	to 	further 	distrs.i.nq 	condton is 

unfair, 	arbitrary,unjust 	and 	\/O1. ar.LVe 	of the 

riricipi.es 	Of 	ritual. 	jL51OE. 

Details of remedies exhausted 

That the appl ic;anL states that he has exhausted all the 

rerriedsias 	avail able. 	to 	him 	and 	t.:hcre 	is 	no 	other 

alternattve 	EInci 	jt1Cl:irIJS 	remedy 	than 	fr' 	f.i:L this 

acpJ i osti on. 	Representations and approaches madr 	by the 

applicant 	to 	the 	ricndPnt 	COIJI d 	not 	yield any 

re:,u.Lt 

MMters.. not 

Cpu rt. 

T h 	applicant ft ....ther 	tcCl.riS 	that 	he 	had 	not 

previously fl Led any appi...caLic'ri 	tnt, Petition or suit 

before any Cou nt or any other authority or any other 

ench of the Tribunal rearding the subecL iiiatttr r of 

this applic'.tion nor any such application, lint 

pt1- jcini or Suit is pending belore any of them.. 
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8. aiLLLssugjIt_fQj 

Und r - 	fiats and ciccurnetances stated above, the 

r,jtt:iit 	hr.irnbiv rriv 	h.rf- 	V'i;r- 

to admit this application, call fo c-- fAa 	records 	of 	the 

c.:a:e and issue nc Lice to the respond:: ri ts 	to ShoAl cause 

as to ,,hv the r;lief(e) 	souqht for 	in 	this application 

shal 1 not be grari ted and on 	perusal of 	the  

afte -' herr-i rig the 	parties on the 	cacnsa or causes 	that 

may be 	shown,  be 	pleased to 	grant 	the tot Lot:iing 

re:1ieF(s 

3. 1 	That 	hi 	c'ciil:JirIl:i 	b 	T1i. rr:t:J 	t 	crr - :cnl: 

voluntary retirement: of the applicant with aft - act 

f r - oru 31st tltofAir -  2002 as prayed for, mi-r- Rule 

40 of COS Paris i. on Ru l as 

8.2 	That the 	impi qned 	order of 	t rarisfer -  issued 	undcr- 

No. 	A 22020/:2:/200I'-3t;oj - e-.-1 dated 	28 02 	be 	eel: 

aside and qm.iashed, 

:L3 	Costs of 	the application, 

34 	Any 	olher -  relief(s) 	to r'jhich 	the applicant 	is 

anti fled as 	the Hon 'ble Tribunal may deem fit 	and 
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9 	Late.rij.., Qrdr.pryed for. 

C:u -'.ir 	perderc 	of 	this 	ppIi.ic:.tif the 	appi 	carit 

:)ra.ys 	o' the fr:11oiinq  

FI'n 	 LE to 	thio 

(:)per'a tiori of the 	.im:.:i.qned 	order 	of tra risfer 	dted 

C7 	till t." 	i. 	0 	A . 	 s 	ekde::J by 	the 	Honbie 

I r I 	ri a 1 

10.  

This r1::::1 o)tf':)ri 	fLIe.d 	qi 	ck,oc:aLes.. 

of ISUC 

train 

iv) Payable at 

12. List of enclosures. 

s q:i.,'en lii tFe .indx. 

:57 5 4 

IIAIa 1.LJ. 
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u1,y 
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J1RMARKET, PALTAN BAZAR, 	 CLINICAL REFERENCE LABORATORIES 

)VAHATI - 781 008 	 Plot 113, MIDC, 18th Street, Andhcri (Eaet) Mumbol 400 093. 
I 	 Tel,: 690 3851 Fax 690 3866 
cSAM, INDIA Ph. No.:0361 518 562,602 527 

'RRING DOCTOR DR TONMOY DAS 	 . 	 . 	. 
".--.• .H... 	 _____.. 

.N 	20/05/2002 	 RECEIVED 22/05/2002 	 . 	 REPORTED 27/05/2002 15:02 

.........................'.  
NT NAME 	SAHA MONISHA 	 CLIEN P g2594 

SSION NO. 0002BE031810 	 AGE 48 Years SEX Fem&e DATE OF BIRTH 	 PATIENT ID 

CAL INFORMATION 

I 	- 	 . 	 ' 	...•' jr 	• •.' 	.,' 	..-.. 	 . 
RESULTS 	' ,. 	 44 

REPORT STATUS 	FINAL 	 1 	 . - ' 	.. 	
h 	

' 

	

• 	...' ..: :L. .S:'H. 	INRANGE/' 	OUT OF RANGE'..,. REFERENCE.RANGE' ,YUNITS 
. 	•y 	. 	:(  
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INTERPRETATION 

DIAGNOSIS 

	

KIDNEY BIOPSY. 	. 

s:RECEIVED LINEAR GREY TISSUE CORE MEASURING 1 X 0.1 CMS. 

PARAFFIN SECTIONS STAINED WITI-! H&E AND PAS SHOW TOTAL SIXTEEN 
GLOMERULI, ALL ESSENTIALLY NORMAL. INTERSTITIUM IS EDEMATOUS 
AND SHOWS MODERATE FOCAL AND DIFFUSE LYMPHOCYTIC AND 
NEUTROPHILIC EXUDATE WITH TUBULITIS. THERE IS FOCAL TUBULAR 
DAMAGE WITH CLUSTERS OF NEUTROPHILS IN THE TUBULAR LUMINA. 
ARTERIOLES ARE ESSENTIALLY NORMAL. •. 

	

• KIDNEY BIOPSY: 	• 	' 
ACUTE TUBULO-INTERSTITIAL NEPHRITIS, 

SMALL TISSUE BIOPSY(IIXSTOPATHOLOGY) 

SPECIMEN 

NIICR6SCOPIC EXAMINATION 

PHOTO(BIOPSY) 

PHOTO 
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It specimen received by the laboratory. Isolated laboratory lrrvesllgaitonn 
tlaalioos. (Atno tOter 16 'CONDITIONS OF R1PORTING' on limo reverso.) 
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SPITAL 	: INTERNATIONAL HOSPITAL, CHRISTIAN BASTI,.GUWAI-IA11781-005 (1) 222560161. 10 AM I PM 

IC 	 JYOTI MEDICARE, B.K.KAKOTI ROAD, UWBARI, GUWAHTI•781 007i1 522278. 5 PM - 8 PM 
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Ii THE CENTP.AL DiIL1\JI1.T.EVE TrIJOi4L 

GUAiiAfl IiENC1I :: GUvAd.1TI 

A. 110.2 	g9p 

• 

• 	., 	\ 	fn  

* 

Siri £j n 	hari ha 

-vs- 

union of India & Ors. 

- And- 

In the i::atterof :: 

Written staternts subtted by 

the respondents. 

e respondents beg t subn'Jt brief facts of the 
/ 

case which may be treated as P. part pf written stateriens. 

That the applicant was appointed as Asstt. D3pDt 

lianager in GISD Guiatj w.e.f. 16.9.1997.  irior to this 

the applicant had been initially appointed on 6/11/65 aia  

LDC in the said depot. &nce then ke has been working there 

cQvering P. period of 37 years. 

2. 	That the d.nistryof Health & Faily Welfare vide ± 

letter No-C-14019/1/95-V&Ek4Eu dated 23.12.1996 and No.0. 

130 11/1/96 vir,  dated 13.2.97 respectively have decided 

that no one would recin in sensitive departrents like 

Stre, Finance and Purchase 0311 etc. for iiore that xx 

two years at P. ti. These instrcticis have been issued for 

preventive corruption in such Depaxtments. 

Con td... P/2 
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Govt. 1,bdical Store Depot fall in sensitive category 

1-ks such officers of these Departzments are liae to 

be rotated after two years. These instructions are 

applicable to all officers rignt from ADM to above of these 

Depart:'.ents, Keeping in view the spirit of aforesaid 

instructions and public interest. The applicant alongiith 

13 Other ADMS has been transferred. 

Copies of the letter dated 23.12.1996  and letter 

dated 13.2.1997  are annexed as Innexure - A and B. 

3. 	So far the notice for voluntary retirement under rule 

48 of CCS (Pension) Th.aes, 1972  subi.tted by the applicant 

vicie his app.itc ation dated 3-7-2002 is concerned, the 

same is under consideration of the Govt. His request for 

retention in Guwahati pt till his request for voluntary 

retixment is accepted, is also under consideration of 

the Govt. The issued Of transfer and Voluntary retirenent 

are governed by separate rules and have no relevance with 

each other. The Sr. Govt.Counsel has been apprised of this 

fact through Guiahati Depot vide our letter of even number 

dated 12.8.02. 

Para -_Wise Statements. 

1 • 

 

That with regard to pare. - 1, the respondents 

beg to state that as stated above tile request for 

voluntary retirement under iie - Lf8of CCS(nsion) '1972 

submitted by the applidant vide his appiication dated 

0 3-07-22 is under consideration of the Govt. anti will 

be decided as per relevant rules. The transfer of the 

con td ... P/3. 
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w;plicant alongwith 13 other ADiS has been iade as pet 

the prescribed Uvt. Guidelines, Under WhiCh A]) and 

above are liable to be transferred. tnroughout India 

from one Depots to other after coletion of two years at 

one place being in sentitive Department. 

2. 	That with regard to para - 2 to 4.3 of OA., the 

respondents beg to ofer no col:Lents. 

30 	That with tka regard to para- 4, L1. the respondents 

beg to state that as stated above, the notice for 

voluntary retirement uflder rule Li-B of 0CS( Pension) Riles, 

1972 submitted by the applicant vide his application dated 

03-7-2002, is under cnsicieration of tie Govt. and will be 

decided within the prescribed time as ter relevant rules. 

Li. 	That with regard to para - 4.52 the respondents 

beg to offer no com:ents. 

That with iegard to para - . 6 2  the respondents 

beg to state that the facts already stated above in the 

brief fats above. 

That with regard to ara - 4.7 of 0.A., the 

respondents beg to state that the respondents have no 

knowledge of such telephonic cori:unication. 

Thtt with regard tD p.ra - +.31 the respondents beg to 

state that as stated above, the officers of GM6DS 2rom the 

level of ADTA and above are liable to be transferred after 

corletion of two years at one place as per the laid clown 

Govt. Policy. However, the Officers who are to retire 

within two years are not generally transferred. In this 

case, the appli&nt will retire pril, 

coritd....... 	P/Li- 
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80 	That with rcgarc1 to para - 4.87 the respondents 

beg to affbe bS. caiiuents. 

Tiat with regard to para - 4.10, the respondents 

beg to offer no corments. 

That with regard to para- 5, the respondents 

beg to offer no col:Eents. 

That with regard to para - .1 to 5.31 the 

respondents beg to offer no coiirients. 

That with regard to para - 5.4 & 5.5, the 

respondents beg to state that as stated in para - 4.8 

above, the transfer of the applicant a1ngwit1a with 13 

other ADIS has been made prjerly and in the public interest 

as per the laid down Govt. Instructions. 

That with regard. to para - 5.6 & 5.7tix 

respondents beg to state that his request for voluntary as 

stated herein above is under consideration of the Govt. and 

will be decicec1 as per relevant x.iles. It i:ay also be relevent 

to mention here that the applicant on the one hand has 

filed the present OA and on the other hand he has been 

11ixing the ether adiLnistrative issues siultaneously. 

Instead of filing the present OA, the applicant should have 

wited for the orders have been naade on 28.6.2002 1 whereas 

the applicant has submitted notice for voluntary retirmey]t 

on 3-7-202 only. It is denied that the transfer order is 

unfair, arbitrary, unjust and violative of principles of 

natural justice. 

contd.. 0 .P15 
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iL,. 	That with rgar to para - 72 the respondents 

beg t offer no cents. 

That with regard to para - 8, the respondents beg 

t state that in view of the above coents, the Hon'ble 
and. 

Tribunal is prayed to vacate the st&y ord.er/not to 

d.icuss the O.A. 

That with regard te para - 8.1 2  the respondents 

beg to state ti-iat his request fr voluntary retir&ient is 

alread.y under consieration or the Govt. will be decided 

as per relevant rules. 

That with regard. t para - 8.2, the respondents 

beg to state tnat as his ti'ansfer alngwith other 13 ADMS 

has been iiade properly andin the public interest in 

accord.ance with laid. d.ojn rGvt. guid.elines, the transfer is 

fairly justified. 

That ith 	regard to para - 8-3& 8.4 of Oh, the 

respondents beg to offer no comments. 

That with rearQi to paa - 9 1  the respondents beg 

to state that in view Sf the coents furnished above, 

the ibn'bl Tribunal is praye nt to stay the operation 

Of tie transfer orders dated 28.05.2002 and vacate the 

stay order and be pleased to disni.ss the OA-4 of the applicant. 

VERIICATID1... 
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I, Snri 	
presentlY 

workinC as t C(fttQ. (4 Ci duly authoriseci 

and corpetent tD sign this verificati), do hereby soierLnly 

affirr and declare tnat the stateuents i:ae i: para 

are true t3 my knowledge and belief, 

these i:de in para 

are true to y i OrLatiOn derived 

therefrom and rest are ::y humble subi:issiDn before the 

iintble Tribuml, I have not suppressed any material 

f C.r.. 4.  S. 

nd xx I sign this verification on this 14 th 

clay of SqJJA.4. ' 2002. 

De claran t. 

A. birector CGHS and 
IIVV Govt. Al. S . Depot, Guwahatj, 


